FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
SIMARA FOODS PRIVATE LIMITED
OPERATING IN MANUFACTURING OF FOOD PRODUCTS, GRAIN MILL PRODUCTS
AND MILLING OF DAL (PULSES) AND DEALING IN IMPORT OF AGRICULTURAL
COMMODITIES IN THE STATE OF MAHARASHTRA

(Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

S.NO. RELEVANT PARTICULARS
1. Name of the corporate debtor along with | SIMARA FOODS PRIVATE LIMITED
PAN & CIN
CIN: US1101MH1993PTC073090
PAN: AABCM9356K
2. Address of the registered office Office No.7, Floor 4th, Plot 237/243, Barar
House, Abdul Rehman Street, Sutar Chawl,
Mandvi, Mumbai City, Mumbai,
Maharashtra, India, 400003
3. URL of website NA
4. Details of place where majority of fixed | Details regarding the same can be obtained
assets are located from the Resolution Professional through
email at cirp.simarafoods@gmail.com
5. Installed capacity of main products/ services | Details regarding the same can be obtained
from the Resolution Professional through
email at cirp.simarafoods@gmail.com
6. Quantity and value of main products/ services | INR 14.56 Crores (Appx.) as per the
sold in last financial year Audited Financial Statements for the FY
2024-25
7. Number of employees/ workmen Details regarding the same can be obtained
from the Resolution Professional through
email at cirp.simarafoods@gmail.com
8. Further details including last available | Further details including last available
financial statements (with schedules) of two | Financial Statements (with schedules) of
years, lists of creditors are available at URL | two years, lists of creditors can be obtained
from the Resolution Professional through
email at cirp.simarafoods@gmail.com
List of Creditors is available at
https://ibbi.gov.in/claims/claim-
process/US1101MH1993PTC073090
9. Eligibility for resolution applicants under | Eligibility =~ criteria ~ for =~ Resolution
section 25(2)(h) of the Code is available at | Applicants can be obtained from the
URL Resolution Professional through email at
cirp.simarafoods@gmail.com
10. Last date for receipt of expression of interest | 06.11.2026
11. Date of issue of provisional list of | 16.11.2026
prospective resolution applicants
12. Last date for submission of objections to | 21.11.2026
provisional list
13. Date of issue of final list of prospective | 01.12.2026

resolution applicants




14. Date of issue of information memorandum, | 06.12.2026
evaluation matrix and request for resolution
plans to prospective resolution applicants
15. Last date for submission of resolution plans | 05.01.2027
16. Process email id to submit Expression of | cirp.simarafoods@gmail.com
Interest
17. Details of the corporate debtor’s registration | Registered as Small Enterprise in the State
status as MSME. of Maharashtra vide Udyam Registration
Number:
UDYAM-MH-19-0174404

Above timelines are subject to CIRP period extension/exclusion.

Date: 06.10.2026 \e*“a”d%
Place: Indore

g\ dHI:
%'A-

For Simara Foods Private Limited

Sd/-
Navin Khandelwal
Resolution Professional

13/1

00’ M matter of Simara Foods Private Limited
Reg. no. IBBI/IPA-001/1P-P00703/2017-18/11301

AFA valid till 31.12.2026

Process Specific Email ID: cirp.simarafoods@gmail.com
Registered Email ID: navink25@yahoo.com
Address of Resolution Professional registered with IBBI:

206, Navneet Plaza, Old Palasia,
Indore, Madhya Pradesh, 452018
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Notice is hereby given that The Slum Rehabilitation Authority has issued a
Letter of Intent dated 18th September 2026 bearing No. SRA / ENG /
155/MHL/LOI in respect of "Andheri West Juni Kapaswadi New Sangam
CHS Ltd." situated and lying at the address mentioned in schedule
hereunder, in favour of our client M/s. Mayurpank Fine Builders
Private Limited.

THE SCHEDULE OF THE PROPERTY ABOVE REFERRED TO
Proposed S. R. Scheme as per Reg. 33(10) of DCPR - 2034 on plot bearing
CTS No. 195(pt.), of village Andheriand CTS No. 30 ( pt.), 31 (pt.), of village
Juhu, at Juhu Versova Link Road, Versova, Andheri (W), Mumbai for
"Andheri (W) Juni KapaswadiNew Sangam CHS Ltd"

Mumbai, Dated this 7" day of October 2026.
M/s. A. V. Jain Associates
Advocates for Mayurpankh Fine Builders Pvt. Ltd.
Office No.26, Darashaw Building, 1st Floor, 24 Jambulwadi,
Dhobi Talao, Mumbai - 400 002. E-mail: ashok@avjainassociates.com

. | Mumbai, Wednesday, October 7, 2026

www.freepressjournalin

OFFICE OF THE SECRETARY
KRISHI UPAJ MANDI SAMITI, GUNA
DISTT. GUNA

No./Nirman/26-27/1367/ Guna, Dated : 01.10.2026

NOTICE IN\IITING TENDER

O Rate E-T¢

Chhattisgarh Medical Services
Corporation Limited

Sardar Vallabh Bhai Patel Bhavan,

2nd Floor, Kayabandha, Sector-24, Atal Nagar,
Nava Raipur (C.G.)-49201
Tender Notice No./5864 /CGMSCL/Tech/2026-27,
Date-06.10.2026

Online Tenders are invited from licensed manufacturers for
supply of EDL/Non-EDL Medicine (Allopathy, Ayurveda,
Homeopathy, Unani, Kachi) and Consumables, Test kits, Supply
of Medical Equipments/Ayush/Physiotherapy/FDA, Furniture
Items, Biomedical Equipment Maintenance, Hiring of services
Reagent Rental Mode, Laboratories Empanelment for
Chhattisgarh Medical Services Corporation Limited.

The details of tender documents can be downloaded from
the Chhattisgarh Medical Services Corporation Limited website -
https://www.cgmsc.gov.in and

'www.eproc.cgstate.gov. & gem.gov.in between
07/10/2026 to 31/12/2026 and visit above websites for various
amendments on tenders issued time to time.

(Approved by MD, CGMSCL)

Sd/-
VGM(T)
CGMSC Limited,

S 49319/4 Atal Nagar Nava Raipur (C.G.)

> NASHIK MUNICIPAL CORPORATION, NASHIK

ELECTRICAL MECHANICAL DEPARTMENT
"= _E-Tender Notice No.- 1 (Year 2026-27)

Nashik Municipal Corporation, Nashik Electrical
Department vide E- Tender No. 1 (Year 2026-27) invites bids for
19 number of work which will be The displayed on the website
www.mahatenders.gov.in from dt. 07/10/2026 to 14/10/2026.
up to 3:00 pm last date for acceptance of tender will be dt.
14/10/2026.

Note: All further necessary notices/clarifications will be

ﬂsﬂﬁwﬁ

DMs BANK (#oé)

RAIL WHEEL FACTORY

v s Sl o g i

CORRIGENDUM

In the “E-AUCTION SALE NOTICE|
OF IMMOVABLE PROPERTIES” of|
the properties of the Bank published
in Free Press Journal on Page No.14,
dated 19.06.2026, the following may
be noted.

-a

o fifaer amEwT g ww— 01EE/WRD/WWD/
CBSA/F2-01/26-27 S1.3R.H&I1— 390606 (West Singhbhum) 26—27.D
8, & wem W v oY T Y A R sl fa s 8-

with (he Office of the Engineer in Chief, M P. Publlc Works D
ionCell)forTender
Number 1 2026_MPSAM_540802 (PAC amount Rs. 699.41 Lakh),
Construction of CC work, Drain and Culvert at Approach road of Mandi
Yard Guna (Nanakhedi) and Internal CC Road at Fruit and Vegetable
Yard of Mandi Samiti Guna. Tender Number : 2026_MPSAM_540803
(PAC Amount Rs. 161.11 Lakh) Construction of RCC Drain at Mandi
yard Guna (Nanakhedi) and Construction of Trolly shed 40 Mtr. and
30 Mtr. at Fruit and Vegetable Yard of Mandi Samiti Guna. Tender
No. 2026_MPSAM_540804 (PAC Amount Rs. 153.27 Lakh) External
Electrification Intrigrated Control Panel room with Approach circuit at
Mandi Yard Guna (Nanakhedi) and High mast 03 Nos. and Electric Pole
15 Nos. Transformer with LT Line at Fruit and Vegetable Yard of Mandi
Samiti Guna. The following works Tender to be received online up to
17.00 on 30.10.2026. Technical bid documents with EMD & Financial
Offer to be received online only as per Detailed NIT. The tender
documents can be obtained online on the http://mptenders.gov.in as
per the Notice Published on the above Portal and detailed information
can also be seen on website www.mpmandiboard.gov.in
Note :- Any corrigendum in this NIT, if required, shall be displayed only in

ARG T o o Lo Conter Satacruz
QSBI st Flor, Jeevan Seva Annex Buiding, B Wing,
C Complex, S.V. Road, Santacruz West,
State Bank of India §iC.5omaiesS:
[Rule 8(1)] POSSESSION NOTICE ifor Immovable Property]
Whereas, The undersigned being the Authorised officer of the State Bank of
India under the Securitization and Reconstruction of Financial Assets and

Enforcement of Security Interest Act, 2002 and in exercise of powers conferred
under section 13(12) read with rule 3 of the Security Interest )

jww.rwtindianrailways.gov.in

TENDER NOTICE No.
RWF/M/OT/SMS/2026-27/62 ditd. 06/10/2026

On behalf of the President of India, Principal

Chief ~ Mechanical _Engineer _invites
E- Tender through the IREPS E-Portal
http:/wwwireps govin(Works) for the work
of “Segregation of Metallic Fraction from
the legacy dump waste at low-lying area.”
Tender No: RWF/M/OT/SMS/2026-27/62;
Estimated value: ¥ 2,02,47,400/- ; EMD :
24,04,900/- Tender Closing Date & Time:

published on the online website. -Sd- Text printed due [Text to be read in| | 28.10.26 @ 10:30 Hrs; Completion Period:
/S13./993 /0% Superil i to oversight correction Do 006 & ligbi n il be
ail eligibilty criteria wi
f06/30/202% (Mech/Ele) Detalsof Detailsof | | avibbie n £ PortiF wo
SIS oTaT, IS SFrET Nashik orf DyCME/Meinng
Property: (A) Property: (A)
e 4. Survey No. 534 | 4. Survey No. 543

(!fa%) BEUES I B FRAAR () |S=mmmmmm s = ravviay enoer

ST UATSE, iﬂéaﬁ:{[ For of identof India,

PUBLIC NOTICE
NOTICE is hereby given that my clent s intending
o purchase Flat No. 9 admeasuring 457,95 sq. f.
carpet area plus considered terrace area of
100.77 sq. f. carpet area, aggregating to 558.72
sq. ft. carpet area in the building known as|
‘Shankar Jyot of The Shankar Jyot Co-operative|

Rules, 2002 issued Demand Notice dated 18.07.2026 calling upon the Borrower
Mr. FIROZ KHAN AZIZ KHAN, Home Loan Alc No. 43452103149 to repay the
amount mentioned in the notice being Rs. 49,01,267/- (Rupees Forty Nine
Lakh One Thousand Two Hundred Sixty Seven Only) as on 18.07.2026 with
further interest, incidental expenses, Costs, Charges to be incurred within 60
days from the date of receipt of the said notice and future interest and incidental
charges less creditifany.

The borrower having failed to repay the amount, notice is hereby given to the
borrower and the public in general that the undersigned has taken Symbolic
Possession of the property described herein below in exercise of powers
conferred on him under section 13(4) of the said Act read with rule 8 of the said
rules on the 05" day of October of the year 2026.

The in particular and the public in general is hereby

our above portal regarding any matter included in this NIT or oths

Other details of Construction/Development works and locations & key
dates can also be seen on our website www.mpmandiboard.gov.in
M.P. Madhyam/128387/2026 SECRETARY

cautioned not to deal with the property and any dealings with the property
will be subject to the charge of the State Bank of India for an amount of
Rs. 49,01,267/- a5 on 18.07.2026 and furher infrest, costs, etc. thereon less

BOMBAY CLOTH MARKET COMPANY LTD.
Reg. office :13, Shamaldas Gandhi Marg, Mumbai — 400 002.
CIN: U74999MH1904PLC000194

NOTICE OF 122"° ANNUAL GENERAL MEETING

iy Borrower s attonton s invied o provisions of Secton 13(8)ofthe the Act, n
respectof i

DESCRIPTION OF IMMOVABLE PROPERTY.
Flat 1406, 14th Floor, Tower 5, Lodha Majiwada, Crown Viva CHS, Near
Majiwada Flyover Balkum, Thane West, Mumbai Maharashtra Pin -400601.
Date: 05-10-2026 Authorized Officer
Place: Thane State Bank of India

Senior Divisional Signal & Telecom
Engineer, S. E. Railway, Adra, Pin-
723121, West Bengal invites e-tender for
the following work : Tender Notice No. :
SnT_e_Tender_ ADA_26_27_35; Name
of the work : S&T work in connection with
the replacement and implementation of
overaged 25watt Very High Frequency
(VHF) sets, with a centralised audio
recording facility, in Adra division; Tender
Value : % 1,62,81,306.63. Closing date &
time of tender : 23/10/2026 at 11:00 hrs.
Details are available at website
www.ireps.gov.in. (PR-857)

fqaxoft qd & TN T || |Housing Society Ltd, situate at Plot No. 256,
» " RN. Narkar Marg, Ghatkopar (East), Mumbai -|
qaRIEE U QT | 08.10.2026 P 03:00 | 26102026 b 11:00 || (o harker et Snakopst East e -
yepreH @ [y v Ent il o1 gafeq | shares of Rs. 50/ each of the said Society,
T bearing Share Certificate No. 9 and distinctive

- nos. 41 inclusi
TfaaT 3 R 9 | 21.10.2026 3URTET | 03.11.2026 TURTET | | |all that piece and parcel of fand bearing C.TS.,
E»W ﬁﬁ 7 - » No. 256 of Village Ghatkopar Kirol, Taluka Kurla,
@ @ 03:00 T TH [ 03:00 T TH in the Registration District and Sub-District of |
TR wior @ | 22102026 7 0500 | 05.112026 1 11:00 || [JAYESH NEHIA and 2) Shit SOUL Javesh

fafr w4 IOl STIRTEH | a1 gafE | Mehta,

EERCEER SR [ — dated 02.02.1970 between Mis. Chunial Velj Patel

& Co. and Shri Mahashankar Mohanlal Bhatt, and
(i Agreement dated 01.02.1976 between Shi
IMohanlal Bhatt and Mrs. Bharati H.|

NOTICE is hereby given that the 122" Annual General Meeting
(AGM) of the Members of BOMBAY CLOTH MARKET COMPANY
LIMITED will be held on Thursday, 29" October 2026 at 4.00
p.m. at Mahajan Hall, Mahajan Chowk, 1* Floor, 250, Sheikh
Memon Street, M. J. Market, Mumbai - 400 002 to transact the
business as set forth in the Notice which has been sent to all
the members, Directors and Auditors of the Company at their
Registered Addresses along with the Board Report and Audited
Financial Statements for the year ended March 31, 2026.

Book Closure: Pursuant to Section 91 (1) of the Companies Act
2013, the Register of Members and the Share Transfer Books of
the Company will remain closed from Thursday, 22" October
2026 to Thursday, 29" October 2026 (both days inclusive) for
taking record of the Members of the Company for the purpose
of AGM and determining the names of the Members eligible for
dividend.

The Members are requested to notify any change of address to
the Company at the above address at the earliest.

Every member entitled to attend and vote at the AGM is entitled
to appoint a proxy to attend and vote instead of himself/herself
and such proxy need not be a member. Proxies in order to be
effective should be duly completed, d (if appli
and signed and must be deposited at the registered office of
the Company not less than 48 hours before the time for holding
Annual General Meeting.

By Order of the Board of Directors

For Bombay Cloth Market Company Limited
Sd/-

Sri. Pravin G. Mody

Chairman

(DIN:01825149)

Address: 402, VrajKunj, 28 V. P. Road,
Vile Parle (W), Mumbai - 400056

Place: Mumbai
Date: 6" October, 2026

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
SIMARA FOODS PRIVATE LIMITED
OPERATING IN MANUFACTURING OF FOOD PRODUCTS, GRAIN MILL PRODUCTS AND MILLING OF DAL
(PULSES) AND DEALING IN IMPORT OF AGRICULTURAL COMMODITIES IN THE STATE OF MAHARASHTRA
(Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Pracess for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

‘SIMARA FOODS PRIVATE LIMITED
CIN: U51101MH1993PTC073080
PAN: AABCMO356K

3

Name of the corporate debtor
along with PAN & CIN

DEBTS RECOVERY APPELLATE TRIBUNAL
1st fir, Telephone Bhavan, Plot No. 19,
Arthur Bunder Road, Colaba Market,
Colaba, Mumbai-400005

LA No. 838/2024 (Stay)
in

Misc Appeal No. 209/2024

Pradeep Chawla, ...Appellant
Vis.
Punjab National Bank & 8 Ors. ...Respondents

Appeal from the order dated 23/10/2023 passed by the Presiding
Officer, Debts Recovery Tribunal-I, Mumbai in | A No. 279/2023 in T
O.A No. 1818/2016.

Take notice that Appeal from the order passed by the Presiding
Officer, Debts Recovery Tribunal-I, Mumbai in | A No. 279/2023 in T
O.A No. 1818/2016 has been presented by the Advocate for Appellant
on 05/03/2024 and is registered as Misc Appeal No. 209/2024 with |.A
No. 838/2024 (Stay) in this Tribunal.

Sincere efforts were made to serve the notice with the copy of
the Appeal and IA by Speed Post but the packets were returned back
with remarks “No such person at this address & Left”. Hence the notice
by way of Paper Publication for your awareness.

Copy of memorandum of Appeal & IAs may please be collected
from the advocate for Appellant. At Bhave & Company, 2N floor, 65, M.
G. Road, Opp. HSBC Bank Bldg., Hutatma Chowk, Mumbai-400001,

You may appear before the undersigned on 23/11/2026 at 11.00
am for POS/App/VP/Reply.

If no appearance is made by yourself or by your advocate on your
behalf or by someone by law authorized to act for you in this matter it
will be heard and decided in your absence.

Given under my hand and the Seal
of the Tribunal, this 25t day of September, 2026.

Meht

BRIHANMUMBAI MUNICIPAL
CORPORATION

ofthe late Shri Jayesh Nanalal Mehta, Ms. Krutka
Jayesh Mehta having released her share in their
favour by Release Deed dated 10.09.2026.

Any person having custody of the said original

Office of Asst. Commissioner, K/North Ward,
5th Floor, Poonam Nagar, Opp. to J. V. Link Rd.,
Jogeshwari (E), Mumbai-93
Tel. No. (Office) : 02265270100
No. : PCO/ 176 /KN date : 06.10.2026

NOTICE

Applications are invited from registered Sahakari/
Berojgar Seva Sahakari Sansthas, for providing
Volunteers to various activities such as antilarval
treatment, fogging, fly control and rodent control etc. in
KN ward for 05 months i.e. for 119 days.

Interested Sansthas should download applications
on B.M.C. portal http://portal. mcgm.gov.in or contact
at the office of the Pest Control Office KN Ward, 4th
Floor, Poonam Nagar, opp. to J. V. Link Rd., Jogeshwari
(E), Mumbai-93. Tel No. (Office) - 02265270100.

The last date for submission of applications at the
office of Pest Control Office K/N is 14.10.2026 before
4.00 p.m. on working days.

Sd/-
Assistant Commissioner KN Ward
PRO/1621/ADV/2026-27

Avoid Self Medication

ereby called upon to produce the|
same; and any bank, financialinstituion or person|

, charge or D
the said orginal document(s), or any right, e or
interestin the said lat through or under the same o
through any of the aforesaid persons or their hers|
orany person having any dlaim, right, i ornterest|
in respect of the said lat by way of sale, mortgage,
charge, lien, gift, inheritance, lease, tenancy,
licence, possession, attachment or otherwise|
howsoever, shallintimate the same in writng with|
documentary proof to the undersigned at the|
address below within 15 days from publicaton|
hereof, faiing which the transaction shall be|
completed vithout reference to such claim and the|
same shal be deemed waived and abandoned.

Place: Mumbai Sd-|
Date: 7.10.2026 JINITA SHAH
Advocate and Solicitor

Office no. 602,

Sai Fortune Business Centre,Tilak Road,

Ghatkopar East,Mumbai: 400077.

E-TENDER NOTICE
NO. SG-664-06-Tele-2026-27
E-TENDER IS INVITED ON BEHALF OF
THE PRESIDENT OF INDIA FOR THE
UNDER MENTIONED WORK. (1) Name of
the work: Provision of CIB, TIB and Auto
Announcement with IPIS system at MESR
and HZBN station. (2)Approx. Cost of the
work: Rs. 2,24,85,664.58 (3)Earnest
Money: Rs. 4,49,700.00 (4)Date & time for
closing of tender: 23.10.2026 (12:00 Hrs)
(5)Any E-Tenders which is sent by
Post/Courier /| FAX or self, Manual
proposals although the letter is on firms.
letter pad or received in time will not be
accepted. The above E-Tenders, E-
Tendering document alongwith full
information is available on website i.e.
http/iwww.ireps.gov.in Note: Tenderers
are requested to visit the website
http//www.ireps.gov.in atleast 10 days
before last date of closing for latest
corrigendum/corrections etc. in response lo
mlsEtender

D.S.T!
East Central Rallway, Dhanbad
PRI1060/DHN/S&T/T/26-27/32

PUBLIC NOTICE

Notice is hereby given to the public at large, that under the instructions of
our Client, we are investigating the ownership right, title and interest of Mr
Kenneth Eugene Aguiar (PAN: AMYPA8669H), having his address at Flat No 8,

“Third Floor in the building known as “FANTASIA” situated at 39-A Plot No 263
H-2, Sherly Rajan Road, Bandra (West), Mumbai - 400 050 (the “Owner”) in
relation to the Shares and premises (more particularly described in the Schedule
hereunder written) (collectively the “Property”), as our client is negotiating to
purchase the Property from the Owner with a clear and marketable title, free
from any and all encumbrances and claims.
All person(s) / entity / lenders having any claim and / or demand and / or
objection and / or share and/for benefit against / upon / in respect of the right,
title, interest of the Owner to the Prop:rly orany part / portion thereof, including
by way of sale, share, allotment, agreement,
term sheet, conveyance, acqmsmon, sucuesslon, right of way, occupation,
fanu]y arrangement/ Aculcmem. attachment, reservation,outstanding dues,
t, barter
agreemenl right to uullze de\elopmenl potential, consumption of floor
space index, transferable development rights, partition, transfer, exchange,
‘mortgage, hypothecation of receivables, pledge, lien, guarantee,

Sd/-
Registrar
DRAT, Mumbai
To
Resp no. 2 | M/S. Peacock Media Ltd. charge, gifl,
Regd. Office at 2418, Apollo Industrial, Off Mahakali
Caves Road, Andheri (E), Mumbai-400093
Resp no. 6 |Arvind Patel S/o Jiviamdas Patel, Residing at 2, Sai
Enclave, behind South Gujarat University, Udna,
Magdala, Vesu, Surat-394210
Resp no. 7 |Bhagyashree Media Ltd.
office at 111, D. H. Roadn Kadmatala, Kolkata-750063
Resp no. 8 |Elite OOH Media Pvt. Ltd.
office at 121248, Apollo Industrial Estate, off. Mahakali
Road, Andheri (E), Mumbai-400093
Resp no. 9 | Absolute Outdoor Advertising Pvt. Ltd.
office at 12/24B, Apollo Industrial Estate, off. Mahakali
Road, Andheri (E), Mumbai-400093

trust, waki, HUE, maintenance, minor inlerest, inheritance,
claim,possession, let, lease, sub-lease, tenancy, sub tenancy, lis pendens, license,
easement, caretaker rights, devise, bequest, encumbrance, covenant or
beneficial right / interest under any trust, right of prescription or pre-emption
or under any agreement / writing / document or other disposition or under any
decree, order or award passed by any court or authority or otherwise claiming
howsoever including by operation of law (collectively, “Claims”), are hereby
requested to make the same known in writing along with certified copy of]
supporting documents to the undersigned Khaitan & Co., Advocates, at One
World Center, 13th Floor, Tower 1C, 841 Senapati Bapat Marg, Mumbai - 400
013, and also by email at mumbai@khaitanco.com, marked to the attention
of Amit H Wadhwani, within a period of 14 (fourteen) days from the date of |
publication hereof, failing which, it shall be presumed that no such Claims exist
in respect of the Property and the same shall be deemed to have been waived
off or abandoned or not binding upon the Owner or our Client, in its entirety
and our Client will be free to transact with the Owner to purchase the Property.

EDULE HEREINAB!
iption of the Shares and Premis

remises being Flat No 8 admeasuring 540 square feet carpet area

ASSETS CARE & RECONSTRUCTION ENTERPRISE LTD.
Corporate Office : Office No. 101, Kalpataru Infinia, Plot B, Near
Grand Hyatt, Santacruz (East), Mumbai - 400055, Maharashtra.
Toll-Free : 1800-209-2989.
Registered Office : 14lh Floor EROS Corporate Tower, Nehru
Place, New Delm 100

ACRE

N

' [Address of the registered office Office No.7, Floor 4th, Plot 237/243, Barar
House, Abdul Rehman Street, Sutar Chawl,

Mandv, Mumbai City, Mumbal, Maharashtra,

on the Third floor of the building knows a3 “FANTASIA" situated ol 39.A Blot
No 263 H-2, Sherly Rajan Road, Bandra (West), Mumbai - 400 050 together
with 5 (five) fully paid up shares of INR 50 (Indian Rupees Fifty) each bearing
Distinctive Nos 36 Lo 40 (both indlusive) issued vide Share Certificate No 8
dated 28th March 1971, issued by The Sherly Poornata Co-operative Housing
Society Limited bearing registration no BOM/ HSG. 1877 of 1968.

DEBTS &BANKRUPTCY ACT
SCHEDULE TO THE

R. P.NO. 15/2026
INDIAN OVERSEAS BANK
Vis
M/s. Volcano Engineering Works
To,

Prop. Vivek S. Sanaj
Sector D, Gala No. 2,

Mumbai-400065

DEBT RECOVERY TRIBUNAL-II, AT MUMBAI
Ministry Of Finance, Government Of India
3rd Floor, MTNL Bhavan, Strand Road, Colaba Market,
Mumbai-400005
DEMAND NOTICE
NOTICE UNDER SECTION 25 TO 28 OF THE RECOVERY OF

Mr. M/s. Volcano Engineering Works

Santosh Nagar, Goregaon (East),

This is to certify that a sum of Rs. 23,86,928/- (Rupees Twenty

1993 AND RULE 2 OF SECOND
INCOME TAX ACT 1961

Exh. 3
Next Date 07.09.26
..... Certificate Holder

...Certificate Debtor

Three Lakhs Eighty Six Thousand Nine Hundred and Twenty Eight
Only ) has become due from you as per Recovery Certificate drawn up
in O.A. 365/2021 by the Hon'ble Presiding Officer, Debt Recovery

Tribunal —II, Mumbai the Applicant entitied to recover the Sum of Rs.

23,86,928 (Rupees Twenty Three Lakhs Eighty Six Thousand Nine

Hundred and Twenty Eight Only) together with the Pendent Lite and

the future simple interest @ 10.25% per annum from 23.04.2021 till

recovery from the C.D.

You are hereby directed to pay the above sum within 15 days of
the receipt of the notice, failing which the recovery Shall be Made in
accordance with the Recovery of Debts and Bankruptcy Act 1993 and
Rules there under.

In addition to the sum aforesaid you will also be liable to pay
a) Such interests as is payable for the period commencing

immediately after this notice of the certificate/Execution
Proceedings.

b) All the costs, charges and expenses incurred in respect of the
service of this notice and warrants and other processes and all
other proceedings taken for recovering amount due.

You are hereby ordered to appear before the undersigned on
07.09.2026 at 12.05 p.m. for further Proceedings.

Given Under my Hand and Seal of the Tribunal on this 18.08.26.

Sd/-

(Bhavishya Kumar Azad)
Recovery Officer

DRT Il, Mumbai.

HERTE /MR
WEgel d o faupT
1.1, e, 3 1T BT Y ST Tel €, 9l g ATl HIE Hu-yo000g
= 033 RVO2V3¢ ~ ddlrmumbai@gmail.com

@ iFupow

X

[ India, 400003
. [ URL of website NA

Details of place where majority of

fixed assels are located

Details regarding the same can be oblained
from the Resolution Professional through
email at ci

-mail in | Website : dia.in | -
CIN + Ub3093DL2003PL G115769 Dated this 7th day of October 2026 For Khaitan & o
APPENDIX IV-A
Sale Notice for sale of Immovable Property Amit H
E-Aucion Salo Nolico forsalo of Inmovablo Asels under ho Partner
i Assets and Entorcemen, o Seeuny ncress aa 2003

read with provlso to Rule 8(6) and Rule 9(1) of the Security Interest
Rules, 2002. NO. 14
Notice is hereby given to the public in general and in particular to the Borrower(s) and [See Regulation 33(2)]

tha the below described Immovable Properly morigaged lo Assets

5. [ Installed capacity of main Details regarding the same can be obtained
products/ services from the Resolution Professional through
email at cirp simar mail.com
6. | Quantity and value of main products/ | INR 14.56 Crores (Appx.) as per the Audited
services sold in last financial year 1 the FY 2024-25

~

Number of employees/ workmen Detalls regarding the same can be obtained
from the Resolution Professional through

email at cirp.simarafoods@gmail. com

e & Reconstruction Enterprise Ltd. [CIN : UB5993DL2002PLC115769]
1“Secured Creditor”), the physical possession of which has been taken n by the
Authorised Officer of the Secured Creditor, will be sold on “as is where is”, “as is
whatis” and “whatever there is” basis on 23.10.2026 from 05.00 P.M. to 06.00 P.M.,
for recovery of Rs. 9,39,21,508.48/- (Rupees Nine Crore Thirty Nine Lakh Twenty
One Thousand Five Hundred Eight and Forty Eight Paise only) pending towards
Loan Account No. H3220XXVII [Old Loan Account No. S800583306 with Sammaan
Capial Linted (ormerly known as Indiabulls Housing Finance Lid.) and before nat

Through Regd. AD/Speed Post, Affixation, Dasti
DEBTS RECOVERY TRIBUNAL - Il, MUMBAI
Ministry of Finance, Government of India
3" Floor, MTNL Bhavan, Strand Road, Colaba Market, Colaba Mumbai- 400005
DEMAND NOTICE
NOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEBTS &
BANKRUPTCY ACT, 1993 AND RULE 2 OF SECOND SCHEDULE TO
THE INCOME TAXACT, 1961.
Exh. No: 9
R.P.No.20 OF 2026 Next Date: 29.10.2026
CENTRAL BANK OF INDIA
VERSUS
SHRI. ASHOK VINAYAK KAMAT & ANR.

To,

1. Shri. Ashok Vinayak Kamat
18/10, Mamta Ashish Co-op. Hsg. Society, Naigaon, Dadar, Mumbai-400014.
also at Flat No.A-303, Third Floor, Shree Akkalkot Swami Co-op.Society (Proposed),
PlotNo.98, SectorAA Koparkhalrane NaviMumbai -400709.

State of Maharashtra vide

Udyam Registration Number:
UDYAM-MH-19-0174404

registration status as MSME.

Date: 06.10.2026
Place: Indore

For Simara Foods Private Limited

sd/-

Navin

8. [ Further detalls ncluding st avaflable | Further elals including last available oan Account No. HILALOW004 19500 with Dhani Loans & Services Limited], by way
financial stz ith schedules) jith I r incipal, arrears (including accrued late charges) and interest till
of two years, lists of creditors are two years, lists of creditors can be obtained 28 09.2026 Wllh applicable future interest in terms of the Loan Agreement and other
available at URL from the Resolution Professional through related loan documenl(s) w. e. f. 29.00.2026 along with legal expenses and other

email at reditor from BHA

List ofcvedw'iors is available at R.BHATTAD, BHATTAD, JAYANT
bi. BHATTAD, RMB EVENT MANAGEMENT PVT. LTD.,

Us1AC RAMCHANDRA BHATTAD, LAMINARAYAN RAMCHANDRA

9. | Eigibility for resolution applicants. Eligibilty criteria for Resululmn Applicants’ BHATT/ \TTAD.
under section 25(2)(h) of the Code: can be obtained from the Resolution The Loan Account bearing No. HILALOWO0419500, along with all right(s), ile(s),
s available at URL Professional through email at interes(s), underlying security(ies), pledge(s) and / or guarantee(s), including the

cirp.simarafoods@gmail Immovable Property, had been assigned by Dhani Loans & Service Limited (‘DLSL')

10, | Last date for receipt of expression 06.11.2026 to Sammaan Capital Limited (“SCL”) (formerly known as Indiabulls Housing Finance
of interest Ltd.) vide Assignment Agreement dated 06.06.2019. Accordingly, SCL renumbered

11. | Date of issue of provisional list of 16.11.2026 the said Loan Account as 5800583305 inits books Thereafter, lhe sald Loan Account
prospective resolution applicants 1 IARCL“)wde

T2 | L5t date for submission of objections | 21112026 Assignment Agreement aa|ea 23.03.2022 and the same had
10 provisional list IARCL and bears new Loan Account No. H3220XXVII. IARCL lurther assigned lhe

3| Date of issue of final It of 01122026 above loan account to and in favour of ACRE acting as a Trustee of ACRE - 102 -
prospective resolution applicants Trust, vide Assignment Agreement dated 29.06.2022, which has now been assigned

[74. | Date of issue of information 06.12.2026 by Assets Care & Reconstruction Enterprise Ltd. acting as a Trustee of ACRE - 102 -
memorandum, evaluation matrix and Trusttoand in favour of the Secured Creditor acting as Trustee of ACRE - 180 - Trust
request for resolution plans to ide Assi 3.06.2025.
prospective resolution applicants The Reserve Price for the Mortgaged Properly will be Rs. 4,00,00,000/- (Rupees

5. Last date for submission of 05.01.2027 Deposit 1“EMD ")will be 10% of the Reserve
resolution plans Prlcel .Rs.40,00,000/-(Rupees Forty Lakh only).

6. [ Process email id (o submit irp Simaraf: mailcom DESCRIPTION OF THE IMMOVABLE PROPERTY
Expression of Interest

7. [ Detalls of the corporate Gebtor's Registered as Small Enterprise in the FLAT NO. 76, ON THE 7TH FLOOR ADMEASURING 940 SQUARE FEET BY

MEASUREMENT (795 SQUARE FEE' THE SOCIETY), ALONG WITH
TWO OPEN PARKING SPACE PIAZ AND Pl43 IN THE BUILDING KNOWN AS ‘A -

1 APARTMEN' D IN OCIETY N AS ‘A - 1 CO - OPERATIVE
HOUSING SOCIETV LIMITED' CONSTRUCTED UPON C S NO. 3 & 7 F,

2. Mis.
Throughits Proprietor Mr. Mahendra SopanraoMane
At81A, Sector-18, al. & Dist.: Th i-400709
This is to notify that a sum of For Rs. 11,32,816/- (Rupees Eleven Lakhs Thirty Two

A Aa . 3741l TH. 3T, 206/3036/ 322

A réon fege er e e #ak, Refiani-30/08/203%
T1-807-808, BNCTHE o, U T g T, Jeft roet, 312 (), Hard-voo069  rfireram
e e

L, R I SR e

TAI-¥ WA, 5. O 3T 25218 W, Areeharen o, UF. . I, et e, et (1), Ha$-¥00092.
2. ¥aTé s g TS e - wde aRe

T- 31 2 31, 3reiten s AreE

TG I 1. ST R, TSI, et (), - ¥o0oss,
2. ST RIS iR (415) UeTT-alell e . SITed S, FToITeT. Ataedt (g, Heé- woooss,
235, rorS s e -l v 2, T 1, ATofaTST. Atrh (3, - ¥0006c,

25, e AT A T s, SRRt s, ST, AN (), 800066,

8. T S - e, R 6, TS, e (7, w000,

. e deré aifie ot g 7, srda dbvm, dreqaret, aftact! (qd), Has- 50008E,

. ltefe e ife wn-aieft swien 3, SREE v, requTe, Afta (q), Had-s0008s,

3. AT THGHIT ATEd (SFTEd H1T 9elTé et a1l PTagefi aree) Wil - 3ratrel

¥, w«mmm<mmmmwmmm,m EE

(ST ) T SR
5 wwmwmﬁawmﬁwmmw T
(SITEE F T ARH) T ST

a Foreer areitere 7 arfirera, gad avwm
110 T, GO e, e et i, an%(qgi) gﬂ'g_xoooag

wwa?v%ﬁ aifreft, ﬁmmmﬂmﬁm{mnnamanlﬁzdm
rosartaTa Sregr Jreteres i e, 18 IR aEIaier . T T e
7¢371 /T, 3TR.562/2024/2025 RAfeh 10/11/2025 4 Fofanforg arfier o7,
Wl : amaeT arof @ 3 geben /03/2026.
WERTE ST AEqer Afaf-am 2q68 Heflel derd 350 32 ardfiet arof.
SRR AT TR AT PR, AT-aiidraret, fSrear Har$ I Ffier 7 Y i 0327 20T

Thousand Eight Hundred Sixteen Only) has become due from you as per
Certificate drawn up in OA. No 225 of 2010 by the Hon'ble Presiding Officer, Debls
Recovery Tribunal - II, Mumbai. The Applicant is entitled to recover the sum of Rs. 11,32,816/-
(Rupees Eleven Lakhs Thirty Two Thousand Eight Hundred Sixteen Dnly) along with

03/ 3% AT gt arefleras fR aifwcr, Hard SR aiedler . R AT
T (o/3TIT/TH.3R.L6/R04/303 Ttieh 20/22/303¢ A Fofanfareg arfier arf
qraet HAX I reiir Sraer a fX.23708/30¢, Asfter g A wesgT
el STTAER 3 & © i1 @i gRTa AN astrred Teft FowTHes,

future interest @ 9% per annum rest w.e.. 6" October, pi realization from
the CD No.1and 2 Jointly and Severally.

You are hereby directed to pay the above sum within 15 days of the receipts of the
notice, failing which th Y y of Debts

MALABAR AND CUMBALLA HILL DIVISION SITUATED AT 270, WAL
ROAD, MALABARHILL, BHAVAN, TEEN BATTI, BANGANGACROSS
LANE, MUMBAI - 400006 MAHARASHTRA

(a) Such interests as is payable for the period commencing immediately after this notice

For detailed terms and conditions of the sale, please refer to the link provided on the
website of the Secured Creditor i.e. www.acreindia.in; Contact No : 0124 - 6910910,

Resolution Professional

In the matter of Simara Foods Private Limited

Reg. no. IBBI/IPA-001/1P-P00703/2017-18/11301
AFA valid till 31.12.2026

+91 1 E-mailid: om. For bidding, log
oon to www.auctionfocus.in. SD
AUTHORIZED OFFICER
Date:01.10.2026  ASSETS CARE & RECONSTRUCTION ENTERPRISE LTD.
Place : MUMBAI TRUSTEE OF ACRE - 180 - TRUST

Process Specific Email ID: ci
Registered Email ID: navink25@yahoo.com

Address of Resolution Professional registered with IBBI:

206, Navneet Plaza, Old Palasia, Indore, Madhya Pradesh, 452018

"For any grievance you may confact Wr. Mohd Sharlq Malk. Grievance
Redressal Officer, Phone No.

The detailed policy on Grievance Redressal Mechamsm within the orgamsanon

(b) All costs, charges and expenses incurred in respect of the service of this Notice and

otherp may be taken for recovering
You are hereby ordered to appear before the undersigned on 29/10/2026 at 02.30 pm
forfurther proceedings.

Given under my hand and seal of the Tribunal, this 28" day of September, 2026

=)

(CHETAN J. BHIMGADE)
RECOVERY OFFICER,
DRT-Il, MUMBAI
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